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HIGH COURT OF CHHATTISGARH, BILASPUR

GENERAL NOTICE

Whenever any advertisement is issued in respect of filling up of vacancies
either by the High Court or by the District Courts of the State, any person
found involved in enticing candidates with assurance of providing
appointment against the advertisement for extraneous consideration shall
be held liable for criminal prosecution and similarly, the person who
accepts such allurement/assurance shall also be held liable for criminal
prosecution.
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